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SHRI G. VISWANATHAN : The other 
milk schemes, like, for example, the Kaira 
Milk Scheme is working on profits. Why should 
the Delhi Milk Scheme be working at a loss ? 
On the one hand they arr increasing the price; 
on the other hand, they are not able to main
tain the quality. Again, they say, they are 
going to get 7 lakh litres by I‘>74. At picsent 
they are getting 2 lakh litres. How arc they 
going to achieve 5 laklis litres within i  years i

SHRI SHER SINGH : As for quality of 
milk, we always examine about the quality of 
the milk. As for the other question about pro
fit in Kaira Dairy Scheme, they are earning 
profit no doubt. We have also started earning 
profit now.

SHRI SEZHIYAN : By increasing the price.

SHRI SHER SINGH : If  we compare the 
price our prices compare favourably with their 
prices. They sell at the rate of Rs. 1-31 p. in 
the Bombay Milk Scheme. But here we are 
supplying good milk or first grade milk at the 
rate of Rs. 1.16 a litre. Now, we are increa
sing the price a little bit, but as compared to 
the prices in other cities, the prices in Delhi 
are still very low. In Bombay, they charge 
Rs. 1.50 per liter, and in Calcutta it is Rs. 1.70

or something like that. So, the price* that we 
charge in Delhi are less than those in other 
cities.

As regards the hon. Member’s second ques
tion, I would like to submit that we are think
ing of increasing the capacity, and we are put
ting up another plant with a capacity of 3 
lakhs litres a day.
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THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (S1IR1 
ANN AS AH KB P. SHINDE) : (a) The
foodgrains produced during 1971 so far are 
the rabi grains. The open market priccs of 
these grains have been some what lower than 
last year. However, prices of all foodgrains of 
fair average quality have been ruling near 
oi above the level of procurement pi ices which 
aie assured to the cultivators and are quite 
remunerative.

(b) So far as Government are aware, it is 
not so.

(c) Does not arise.
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SHRI ANNASAHEB P. SHINDE: I 
appreciate the concern of hon. Members that 
the farmer* in India should get a reasonable 
price. But as the hon. Member himself is aware, 
we have constituted the Agricultural Prices 
Commission to advise the Government of 
India on fixation of prices. There is also an 
advisory committee in which some Members 
of Parliament arc also there, besides some 
farmers, which advises the Agricultural Prices 
Commission. Moreover, the price policy in 
regard to foodgrains is formulated not on some 
arbitrary principles or arbitrary advice, but 
we also consult the State Chief Ministers and 
then formulate it.
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SHRI ANNASAHEB P. SHINDE i The 
hon. Member should know and also appreciate, 
because I expect appreciation also by him, that 
for the first time, such a large-scale operation 
in India has been taken up by a public sector 
organisation like the Food Corporation of 
India, and almost 30 per cent of the market- 
able surplus was mopped up by them : almost

8|  million tonnes of foodgrains were procured 
at the procurement price, and we had given a 
firm assurance to the Indian farmers that 
whatever grains they brought into the market 
of fair or average quality would be procured 
at the procurement pricc, despite the fact that 
the market prices may be lower. The prices 
would have been so much depressed if such 
massive operation had not been carried on by 
the Food Corporation. So, this has to be 
appreciated.

SHRI M. SATYANARAYAN RAO: 
May I know whether the hon. Minister is 
aware of the fact that there is fluctuation of 
foodgrain prices, and if so, may I also know 
whether in view of the fact that the farmers 
have to invest huge amounts for the produc
tion of foodgrains, Government are going to 
take any steps to see that the prices of food
grains do not fluctuate ?

SHRI ANNASAHEB P. SHINDE : If we 
look into the history of marketing of foodgrains 
in India during the last 40*50 years, we find 
there was a wide and violent fluctuation in 
prices every time and speculators used to have 
their own day. Now as a result of the com
manding position sccured by the Food Cor
poration in the Indian markets, the fluctua
tions have narrowed down and the difference 
between the post-harvest prices and lean period 
prices is not much, though there is some 
difference. So the farmers’ interest is being 
adequately looked after as a result of massive 
operations by the Corporation. I f  the hon. 
member has any suggestions to improve matters 
still further, I am prepared to look into them.

SHRI K. SURYANARAYANA: The 
Government of India always escape from their 
responsibility when it is a question of giving a 
fair deal to the farmer in terms of prices and 
other things. Government have fixed prices of 
other commodities taking into account the 
various expenses which have to be incurred 
by the producers. Will they do the same in 
the case of the farmer, that is to say, fix the 
prices of foodgrains and other things taking 
into account the expenses to be incurred by 
the farmers, reasonable margin etc.

SHRI ANNASAHEB P. SHINDE : The 
cost of inputs is taken into account by the 
Agricultural Prices Commission while formulat
ing their report. Government also take other
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factori into account. The problem is really 
complicated, but by and large, now a very 
sound policy ia formulated and we are trying 
to give procurement prices which are reason* 
ably remunerative.
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SHRI ANNASAHEB P. SHINDE: I 
repeat my assurance to the Indian farmers that 
wc shall purchase all the grain offered by them 
in the market, wherever it is, at the procure
ment price.
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SHRI ANNASAHEB P. SHINDE : Shri 
Bade is an old friend of mine, but he is a 
little out of date. Nowadays as a result of the 
cultivation of high*yiclding varieties the acreagc 
under foodgrains is growing and not vice versa.

SHRI H. M. PATEL : Is the Minister 
aware that the Tood Corporation swings into 
action some what late so that the farmers have 
to sell their crop below procurement price ? 
Could not the Corporation go into action 
when prices tend to go nearer the procurement 
prices ?

SHRI ANNASAHEB P. SHINDE: We 
do consider this factor.

SHRI P. R. SHENOY ; Do Government 
consult farmers or farmers’ associations while 
fixing the procurement prices ?

SHRI ANNASAHEB P. SHINDE : There 
is an advisory committee including some MPs. 
and some farmers. That is consulated.

SHRI R. V. SWAMINATHAN : Arising 
out of the answer against part (c), will 
Government consider the desirability of giving 
of some incentives to the farmers by way of 
increasing the procurement prices or reducing 
the price of agricultural implements and 
fertilizers to reduce the cost of cultivation 
taking the overall conditions in the country 
into account ?

SHRI ANNASAHEB P. SHINDE : The 
greatest incentive can be given to the farmers 
in two ways. One, by way of pace, the way 
we are offering the price for the wheat and 
other commodities; becausc of that, the 
farmer’s interest is being looked after. Second, 
fertilisers are also available at prices which arc 
fixed by the Government from time to time.

MR. SPEAKER: Two questions have 
already taken 20 minutes. Next question.

Im plem entation of We»t Bengal Land 
Reforms (Second Amendment) Act, 1970

*1714. SHRI SAROJ MUKHERJEE : 
Will the Minister of AGRICULTURE be 
pleaded to state :

(a) whether any firm steps have been taken 
by the Government to give effect to the West 
Bengal Land Refoims (Second Amendment) 
Act, 1970; and

(b) if so, what ?

THE MINISTER OF STATE IN THE 
MINIS rRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) ; (a) There is 
no Act under the name West Bengal Land 
Reforms (Second Amendment) Act, 1970. 
Reference seems to be to West Bengal Land 
Reforms (Second Amendment) Bill, 1970 
which was enacted as the West Bengal Land 
Reforms (Amendment) Act, 1971 (President’s 
Act 3 of 1971). All the provisions of that Act 
excluding those relating to ceiling were brought 
into force throughout the State on 12th 
February, 1971 and those relating to ceiling on




